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Statement 

Thirleen posts of Station Directors of A.l.R. Stations are presently vacant. The particulars are as indi#Jted 
below:-

. No, Name of the Station 

I AIR, Leh. 

2 Kanpur 

3 Mangalor 

4 BhadraV'ati . 

5 Bhagalpur 

6 Cuddapah . 

7 Jabalpur 

8 Gulbarga 

9 Jodhpur 

10 Mysor· 

I! Tirun IV'eli 

12 Calcutta 

13 Ga ngtok 

Capacity Utilization of Thermal Plants 

326. SHRI JAI NARAIN ROAT: 

SHRY R. L. BHATIA: 

SHRIE. BALANANDAN: 

Will the Mimister of ENERGY be pleas-
ed to state: 

(a) whether Government propose to in-
crease the capacity utilization of existing 
thermal power plants in the country; and 

( b) if so, the details thereof and the 
time by when it would be increased? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Conti-
nuous effort's are being made to improve 
the performance of thermal power stations 
in the country. Some of the ma.jor step 
taken are given below:-

(i) for stabilisation of 200/210 MW 
units, commissioned upto March, 1981, 
action ,plans have already been drawn 
for an the units· between C.E.A~ BHEL, 
ILK, and · re pective State Electricity 
Board . 

:bate from which the 
posts has been lying 
vacant 

4-5-1982 

I 7-7-1982 

16-8-1982 

30-8-1982 

30'.8-1g82 l 
30-8-1982 

I 
30-8-1982 >-

30_-8-1982 l 
30-8-1982 1, 

30-8-1982 I 
30-8-1982 J 
1-9-1 g82 

1-9-1982 

Remarks 

Incumbent posted; he 
is ye t to take charg . 

1 ewly cr eated posts 

Incumbent post d; he 
is y<'t to take charg . 

(ii) in ca e of 110 MW unit, the 
PLF lever is proposed to be increased 
by identifying the modification~ ceces-
ry in the equipment to burn infe-
rior quality of coal and give full out-
put. Time bound action plan has been 
drawn up for identifying and rectifying 
the problems. · 

(iii) efforts are al o being made to. 
emsure that the. units are taken for over· 
haul when due and reducing the down 
time by identifying and eliminating the 
aau e prolonging the overhaul. 

(iv) visit by the Roving Monitoring 
Team of C.E.A. to Thermal power 
stations to identify problems responsi-
ble for poor performance. 

( v) a ta~k force comprisung repre-
entatives of C.E.A., Department of Coal 
and Railways has been constituted to 
tudy the coo.I problems of the stations. 

(vi) various steps have been taken to 
train the personnel for operation and 
maintenance of the stations. P9wer En-

gineers Training Society has started va-
rious training programmes for power 
t tion per onnel at ~11 levels. 
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Fin~ of Oil/Gas m RaJasthan 

327. SHRI JAi NARAIN ROAT: Will 

the Mini ter of ENERGY be ploosed to 
state the names of the places where oil 

an<! gas has been struck this year in the 
Rajasthan State? 

THE MINISTER OF ENERGY (SHRI 
P. SHIV SHANKAR): No oil and ga~ 
has been struck in the Raja than State thi 
year. 

Leral Minimum Wages for Agricultura1 
Labour 

328. SHRI BHOGENDRA IHA: Will 
the Minister of LABOUR AND REHA-
BILITATION be pleased to state: 

(a) whether the latest State-wise legal 
minimum wages fixed for agricultural 
labourers; 

(b) whether the minimum wages fixed 

are being fully implemented; 

(c) if so, the details thereabout; 

(d) if not, the steps to enforce the same; 
and 

(e) what i~ the State-wise position? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA 
KIOWA!): (a) Since July 1980, 23 State 
Governments/ Administrations have revis-
ed minimum wages for agricultural labour-
ers and six have either appointed Com-
mittees or issued notifications for thL pur-

pose. One State does not consider it ne-
cessary to fix minimum wiages, in another, 
t~ere are no agricultural laboure~ and in 
the third the Minimum Wages Act has 

not yet been extended. 

(b) to (e). Most of the workers in em-
ployment in agriculture fall within th~ 

jur~sdiction of the State Governmenb. En-
forcement of minimum wages is, there-

fore,  the respon ibility of the concerned 
State Governments/ Administrations which 
have appointed Inspectors under the Mini-
mum Wnges Act. Im some States, 'Jeparate 
taff ha been appointed for enforcement 

of minimum wage . Every effort is heing 

made by the State authoritie to enforce 
the minimum wage through their own 
In pectors or official of other Depart-
ments, namely, Revenue, Panchayat, etc. 

depending upon the conditiOIIl in each 
State, periodic inspection , prosecution , 

etc. In ome States, Committees have been 
et up at various levels to oversee imple-
mentation. 

D.A. Demand by P & T Employee 

329. SHRI BHOGENDRA JHA: wm 
the Minister of COMMUNICATIONS be 

plea ed to state : 

(a) whether the Po ts and Telegraph 
employees are demanding D.A. due from 
1st April 1982, pay parity with public 
sector undertakings, repeal of FR-17 A etc. 

aind had observed protest day on 20th 
July 1982; and 

(b) if so, the details thereabout and 

Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICA TIO S 
(SHRI YOGENDRA MAKWANA): (a) 

and (b). The conditions of ervice includ-
ing tho e relating to scales of }Jay arc de-
termined centrally for all Central Gov-
ernment employee . The e are applicable 
to Po ts and Telegraph employee,; also. 
H~nce the demamd for pay parity with 
public ector undertaking and repeal of 
FR 17 A cannot be considered for Po ·ts 
and Telegraph employees alone. 

As regards D.A., due from 1st April, 
1982 this was relea ed to all Central Gov-
ernment employees including tho e in the 
Post and Telegraphs Department in July 

1982. 

Minimum Wages of Labour-engaged 
in Agriculture, Building and Coo tru~-

ti.on Industry 

330. SHRI BHOGENDRA JHA: Will 
the Minister of LABOUR AND REHA-
BILITATION be plea ed t,o tate: 

(a) whether recently Government have 

increased the minimum wages for worker 




